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. With no order as to the costs, ™

‘Tribural has not yet been complied with, issue notice

MIS.

-~

C’/C/g?@ ~ }7‘2/6'60

Com 259 9¢)

Shri s.R,C, Pandey, ccunsel for the applicant,

Heard the learned countel for the applicant,
He states that the order of this Tribunal dated
13.8,1999 passed in O.A.287 of 1996 haS not yet
been complied with by the Respordent N o,3, The
order of this Tribunal in the aforesaid case is
reproduced belo¥w s

* In view of the facts and circumstances of the
case, @S analysed above, the rejection letier as at

Annemre-A/G does not Stapge n that view of the matter

we feel that it would Wropriste and fair that the
prayer of the applicaht is considered by the responmdent

cocerned for inclusiio n of her name in the final

~ select 1list of CGE 1992, The respondents are directed

to coensider the matter accordingly.within three months

~from the date of receipt of a copy of this order, This

0, A. 1is disposed of in terms of the aforesaid direction
2. - In view of the fact*,'th‘at the order of the

returnable within four weeks to Shri R.B.Singh, Regional
Director, CR, Staff Selection Commission(CR, )8, B.A,B,
Beli Road, 2Allahabad as to why contempt proceedings

be not drawn up against him for 'ndt camplying with

the order of this Tribunal, Rejcinder, if any, miy be
filed within a we ek thereafter, List it for hearing

on 25.2. 2000. . C PR * _—
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( Lakshman Jha ) | ( L.K.K, Prasad )
Member (J) Member (a)

Due te Lawyer's strike, the case is adjourmed te ‘
10.3,2000 for hearing on CCIA . .
|

(L.R.K.PRASAD)
MEMBER(A)
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- 3/10.3,2000 - sh. S.R.C.Fandey, counsel for the. ap
List it for hearing en 16.4.2000
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> ARy (LJwy - = (L.R.K.PRAau
MEMBER (J). . MEMBER ( A)

4/10.04.2990 ‘Shri S.R.C. Pandej, counsel for the applicyt,

c:hm HeF.Singh, ASC for the respondents,

Show cause reply has not been filed so far.» -
. However, counsel for the resporndents’ submits amd , mfa‘*t@, \

asserds also that s’how cause reply is ready and it would

filed within few ddyS. uelng convmced with his submiss 1on,
we- dJ.rec" that the matter be ll‘Stdd afain after two weeks- \

.hence . on 27,04,2000 for hearing on contempt . In the mean 5

wWhile, the respondents' counsel is requssted to serve a N
Copy of the show cause and to file the same in the Offl(..e.
F urther, a copy of the show cause reply is handed-over‘
to tne coumel for the appllcant in.the Court room.
“ .. ' !7 | ‘
SKT . (]_'.f. RgK. Prasad)/M(A)

\

oo (S.Namagan)v.c.
5./ 27.4.2000, ';' R
\ Shr1 SR oC Pandey, tha counsal for the applicant.
) | Shrl HoP. Slngh tha Addl. Standlng Counsel who has.
filed show cause on bahhlf of the respondents has not

" tome. In the circumstaﬁce§, we diract/that ths matter be
listed on 11.5.2000 for hearing on contempt.

(LaR.K. PRASQD) c RN (5. NARAYAN)
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MEMBER (A) VICE-CHAIRMAN
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*’ 6/11. 5. 2000 As DB of Court No. I is sitting at Ranchi;, ° ° E
-¥ - List it for hearingon 22.,5.2000" . {
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(L JHMI NA) (L WTHA) |
MEMBER(A) MEMBER(J) )

2;;3; 7 / 22 5.2000, - -

None appears on ezther side. Let 1t be listed on

=
(S. NARAYAN)

VICE=CHAIRMAN

e . & . S 5 e e = . b
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‘ 13 7 2000 for hearing on contsmpt.

/c8S/ « (L.R.K. PRASAD
i MEMBER (A) :

8/%%%?§gm,'8h. S.R.C.Pandey, counsel for the applicant.
~—J——;—;—“’ Sh. H.P.Singh, Asc, for the respondent,
i Show cause is already filed. The Ld. counsel for the .
? petitioner states that the respondents have dellberately vio-
| ‘"lated the- order of thls Trlbunal dated 13.8, 99 pessed in oa
! ' 287/96\1n as much as the name of the applicant Kumari Madhu
’ of the OA' has not been included in the final select list of
- 'CGE-1992. He referred ' to para 10 of the show cause and sub-
-""‘ " ‘mitted that the respondent No. 3Lis Stated that he is willing
"~ to abide by the direction by the Tribunal but(at the same
time it éppears that ‘order has not been complied as yet. It
further appears from the show cause that the respondents éﬁ%&*
‘preférred writ petition befo:e the Hon'ble Hight -Court which
is still pending. The Ld. counsel for the petitioner stated
that respondents have not obtained any stay order from Hon'bl
High Court and‘in that view of the matter they have clearly
violated the order of this Tribunal and have rendered themse-
lves liable for punishment of ERMXEKXRE contempt /0f court. The
Ld. counsel for the respondent Sh. H.P.Singh rays for 2 weeks
, time for seeking necessary instructions in-fhe matter of impl-
ementing the order. 1In view of the submission of the counsel
for the respondent,Z weeks time is allowed for seeking instru-
cticns in the matter failing which necessary order shall be
passed. A copy of the order may be given to the counsel for
the spondent. List it for hearing on 7.8.2000

Adls-

Agy (L HMINGLIANA) | (L.JHA) p
MEMBER (&) MEMBER(J) Q
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Shri §, r.C,Pandey, counsel for the applicanmt. . )

Shri H,P.Singh, AC for the r espondents,

The learned ASC states that he sought instructiocns
as per order dated 18,7,200C of the competent authority,
who has informed him that the order is being complied with,
' The learned counsel for tﬁe_. respondents further states
that according to him, the applicant has been sponsored
for appointment in the A.G Office, Patna, The necessary |
papers are beng sent by Speed post, HoWever, the papers 1
" have not been received till this time. The learned \
counsel for the applicant states that he has no information
about the appointment order or compliance of the order

So far, In view of the aforesaid submissions, list it for

hedring on 31,8,2000,

B,

( I..Hmingli::na ) . ... ( Lakshman Jha )
. Membler (A) ‘ Member (J)

\ - 5 . "a - .

 10/31, 8. 2000 None for: the applicant Someone on behalf
! ! : . . .

"3._. _— -

of the applicant appears in the Court with prayer

’ foradjournmem: on the ground that the lawyer is

. nt in @ positionm to appear in the court today.
‘The 1earned counsel for the gpplicant is d:.rected -
to pursue the matter failing which the CCPA w:_ll

', rbe dis osed of on 21,9.2000,

( L. ingllana ) | ( Lakshman Jha )
Member(A) - - Member (J)
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< CCPA-1/2000
11/2*1@“9. 2000&‘ None for the parties,
. o b 'S hri Dixit, coumsel.on behalf of Shri
H, P, Singh, ASC states that Shri Singh has gone
to Ranchi t o attend Circuit Bench, and, therefore,
prays for time, On his request, 1ist it for hearing
on 11,10, 2000,
( L, Hminglianma ) ( Lakshman Jha )
MES, ‘Member (A) . Member (J)
12711010, 2000 None for the applicant,
' Shri V.M.K.Sinha, for Shri H,P. Singh, ASC prays
for time, List it for hearing on 22,11.2000.
, liana ) ( Lakshman Jha )
MBS, ‘Member (&) Member (J)

13/22.11.'2000 s For wantof DB, the hearing on conuempt is adjourned
to 20,12,2000,

skj ., ﬁﬁfa@y/mm;

14/20.,12,2000 ; None feor the‘applicant.

Shri H.P.Singh, ASC for the respendents.

_ Learned ASC for the respondents has drawn
our attention to a letter dated, 4th August, 2000,
whereby some decision has been taken bykk the respondent
autheritieé. We are convinced that there are sufficient
compliance of eur earlier order and, therefore, there
is ne necessity teo pmc'eed‘with the contempt preoceeding.

This contempt proceeding is, accerdingly,

dropped, ‘ | ' :

skj  (L.R.K.Prasad)/M(A) (8 .Na raydn)/v.Ce




